CENTRAL ADMINISTRATIVE TRIBUNAL

JABALPUR BENCH, JABALPUR

Caravs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001

e W — - Da
Registration
[ Applicant (s)
VERSUS
i
......................................................................................................................................... Respondent (s)
It J ', |/
A copy of the ORDER dated........ccceoviuiiiiiiniiieeeeeee e passed by the Hon'ble

Tribunal in the above mentioned case is forwarded herewith for necessary action.

/ RAL

I 15.12.2005
i 3hri m.k. Verma on behalf of Shri mMmunish

, Saini, counsel for the appllcant
|
i Shrl P.ShaRkaraa, counsel for the
j respondents.

! (I:P N0.67/05 has been filed by the

. Im <
‘appllcant for non- compllance of the order

idated 11.8.05 passed in OA No0.729/05, jaaxx

|Heard t-he learned counsel for the

HNIJ

I dated 11.8405 4the respondents have passed

* f the order dated 25.8.054Annexure-R-4).

{ He has also submitted that the respondents
i have fully complied with the order of the



m/
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Tribunal. The arguments made by the \Y
respondents seems to be legal and justified,
Hence, XXXXX the present CCP has become

aa infructuous. . .
Accordingly, the same is

dismissed zui as infructuous. Notice ;ued
f lare §icharged. d/
Y,
(MadanStohan) (M.P. Singh)
J H V C
-CP
WR

)Y





